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KoxxncA tiO H R  issu e d  under Esse n tia l  
Co m m o d it ie s  A ct 

The Minister o f Agriculture (Dr. 
P. S. Deshmukh): Sir, I beg to lay on 
the Table under sub-section (6) of 
Section 4 of the Essential Commodities 
Act, 195S, a copy of each of Notifica­
tions Nos. G.S.R. 1085 and G.SJR. 1086, 
dated the 26th September, 1959. 
[Placed in Library. See No. LT-1660|
99.]

A m endments to Indian T elegraph 
R ules

Mr. Speaker: Dr. Subbarayan may 
lay the other notification also.

Dr. P. Subbarayan: I am not laying 
it as I am withdrawing it.

Mr. Speaker: Then is it not to be 
laid on the Table of the House?

Dr. P. Subbarayan: We are redraft­
ing the rules and they will be laid on 
the Table of the House when they are 
redrafted properly.

Shri Braj Raj Singh (Firozabad): 
Then this item should not have been 
included in the agenda.

Mr. Speaker: Am I to understand 
that the notification has to be cor­
rected?

Dr. P. Snbbarayan: The notification 
has got to be corrected and it will be 
laid on the Table as corrected later on.

Shri Braj Raj Singh: How was it 
then that it was included in the 
agenda?

Mr. Speaker: Any notification has 
to be placed on the Table of the House 
so long as it stands. If a correction 
is made, the corrected copy or the 
amendment will be placed on the 
Table of the House. Both have to be 
laid on the Table of the House.

Dr. P. Snbbarayan: In accordance 
with your instructions, I beg to lay on 
the Table o f the House, under sub­
jection (5) of Section 7 of the Indian 
Telegraph Act, 1889, a copy of Noti­
fication No. GJ3JR. M l, dated the 29th 
August, 1959, making certain further

amendments to the Indian Telegraph 
Rules, 1951. [Placed in Library. See 
No. LT-1659J59.]

A nnual R eport o r  the K ulu V alley 
Transport Co m pan y  L imited

The Minister of State In the Minis­
try of Transport and Comrnanlcatkma 
(Shri Raj Bahadur): Sir, I beg to lay
on the Table, under sub-section (1) of 
Section 639 of the Companies Act, 
1956, a copy of the Annual Report of 
the Kulu Valley Transport Company 
Limited along with the Audit Report 
for the year 1956-57. [Placed in 
Library. See No. LT-1661|59.]

R ailw ay  Protection Force R ules

The Deputy Minister of Railways 
(Shri Shahnawas Khan): Sir, I beg to 
re-lay on the Table, under sub-section 
(3) of Section 21 of the Railway Pro­
tection Force Act, 1957, a copy of the 
Railway Protection Force Rules, 1959 
published in Notification No. G.S.R. 
1051, dated the 10th September, 1959 
[Placed tn Library. See No. LT-1,6251 
59.]

12.26 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
P roclamation or a State of Emer­

gency -in  C alcutta Port

Shri Vajpayee (Balrampur): Sir, 
under Rule 197, I beg to call the 
attention of the Minister of Labour 
and Employment to the following 
matter of urgent public importance 
and I request that he may make a 
statement thereon:

“Proclamation of a state of emer­
gency in Calcutta Port.”

The Deputy Minister of Labeur (Shri 
Abid A ll): Hitherto, food ships bound 
for Calcutta Port used to be lightened 
at Madias or Visagapatnam as very 
deep navigation is not possible In 
Hooghly river. As an experiments
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measure, the unloading of cargo which 
was being done at Madras and Vizaga- 
patnam is being done at Haldia 
Anchorage which is situated about 56 
nautical miles from Calcutta The 
present arrangements are limited to 
current fair weather season ending 
February, I960

Haldia not being within the limits 
of the Calcutta Port, the provisions of 
the Dock Labour Scheme cannot be 
made applicable to the loading and 
unloading of the ships there How­
ever, according to the terms of an 
agreement signed by the various 
interests concerned, on the 29th 
October, 1959, the present stevedoring 
arrangement at Haldia will not be 
renewed after the present fair weather 
season; arrangements for next lair 
weather season, beginning from 
November 1960, will be made after 
consultation with the labour interests 
with a view to employing the workers 
connected with the Calcutta Dock 
Labour Board and m case any loading 
is done at Haldia during the present 
season it will also be entrusted to the 
same workers.

Some workers misunderstood the 
above arrangements, and, therefore, 
objected to it which led to violence. 
To deal with the situation, the Chair­
man ot the Calcutta Dock Labour 
Board with the previous approval of 
the Central Government, declared an 
emergency in the Port of Calcutta. 
Subsequently, representatives of the 
Calcutta Dockers Union met me and 
on getting clarification of the terms of 
the agreement, agreed to withdraw 
their objection «  Consequently, normal 
working has been resumed and the 
emergency declaration will also be 
withdrawn if its further continuance 
is not considered necessary.

Shri Braj Raj Singh: When will this 
order be withdrawn?

| 8kri AMd AM: Whenever its con- 
onu&nce is considered unnecessary.

12-29 bra.
ARMS BILLS—contd.

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shn B. N. 
Datar on the 1st September, 1959, 
namely:—

“That the Bill to consolidate and 
ftmend the law /elating to arms 
%nd ammunition, as reported by 
the Joint Committee, be taken into 
consideration ”

Shn Datar was in possession of the 
tiouse Originally five hours had 
been allotted and only 35 minutes 
Tetnajn, we have spent the rest of the 
time He has to reply to the debate 
on general discussion How long 
would the hon Members require for 
the clause-by-clause consideration?

Shri Braj Raj Singh (Firozabad): 
There are so many amendments that 
w« require the whole day

The Minister of State in the Minis­
try of Home Affairs (Shri Datar): At
most, another two hours would be 
sufficient I mean not more than two 
hours including these 35 minutes that 
ere left

Shri Nanshir Bharncha (East Khan- 
d«sh). There are 134 amendments

Mr. Speaker: I shall effect a com­
promise We are at 1230 now 
and the hon Minister will conclude at 
1 O’clock Till three O’clock this will 
go on and we will conclude all these 
stages by that time and take up the 
other Bill

Shri Datar: Mr Speaker, Sir, we 
had a fairly detailed debate yesterday, 
covering over four hours, regarding 
the principles as also the provisions of 
the Arms Bill which was considered 
fttlly by the Joint Committee

Mr. Speaker: Order, order He may 
fiftt make a formal motion for exten­
sion of time




